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SHRI B. S. MURTHY: Some time back the 
nation had taken some steps by introducing 
the Sharda Act. Now, again, we must take 
necessary steps to see that early marriages are 
not performed and for this social opinion is 
necessary. 

SHRI S. K. VA1SHAMPAYEN: Is the 
Minister aware that family planning is being 
opposed on narrow parochial considerations? 
What measures have been taken to explain the 
rationale behind the programme and thus to 
counteract this propaganda? 

SHRI B. S. MURTHY: I do not think a 
narrow parochial basis is brought into this 
thing. I do not think religious grounds are 
brought into this. 

SHRI M. P. BHARGAVA: May I know 
who is examining the report, whether experts 
in family planning are examining the report or 
it is the Health Ministry which is examining 
the report which was received in April? 

SHRI B. S. MURTHY: The Health 
Ministry of course. 

SHRI M. M. DHARIA: For effective family 
planning is the Government considering (1) to 
restrict the number of children to three to each 
couple, (2) to legalise abortion, (3) to use 
economic sanctions, (4) to apply the 
Bigamous Marriages Act to all citizens 
irrespective of religion, (5) to supply 
contraceptives free of charge to the citizens? 

SHRI B. S. MURTHY: The norm of three 
has been accepted by many. As far as 
bigamous marriages are concerned, some 
States have passed legislation invalidating 
such  marriages. 

SHRI ARJUN ARORA: May I know if the 
Government is aware of the fact that the 
family planning programme is aimed against 
the well known economic law that early years 
of industrialisation everywhere lead to an 
increased rate of growth of population, and as 
such if the Government is aware of the fact 
that this family planning programme 
involving a huge waste of funds is doomed to 
fail? 

SHRI B. S. MURTHY: It is a matter of 
opinion. 

 
SHRI B. S. MURTHY: We are always in 

search of new methods so that the programme 
will catch the imagination of the people. 

DR. SHRIMATI PHULRENU GUHA: 
May I know whether shortage of doctors, 
particularly women doctors, in the rural areas 
is one of the greatest handicaps for the 
progress of the family planning programme? 
If so, what is the programme of the Health 
Ministry? 

SHRI B. S. MURTHY: It is a fact that we 
have very few women doctors. Therefore, the 
Ministry has already given a scheme by 
means of which 500 women students were 
being given stipends, and during the current 
year we have increased the number to 1000 
women students. 

*164. [Transferred to the 12th May, 1966.] 
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tflRWOATroN SCHEMES FROM M. P. 
GOVERNMENT 

•165. SHRI V. M. CHORDIA: Will the 
Minister of IRRIGATION AND POWER be 
pleased to state what are the names of 
irrigation schemes which have been submitted 
by the Government of Madhya Pradesh to the 
Central Government for  inclusion   in   the    
Fourth   Five 

Year  Plan  and  what  are  their respective 
costs?] 

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION AND POWER 
(DR. K. L. RAO): A statement giving the 
names of the irrigation schemes proposed by 
the Government of Madhya Pradesh in their 
Preliminary Memorandum for the Fourth Five 
Year Plan Is laid on the Table of the House. 
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DR.   K.  L.  RAO: The    Fourth  Five 

Year  Pian   is   not  yet finalised.    So  it  is 
too early to say how many schemes are 
included. 

 
DR. K. L. RAO: The target for irrigation is 

not yet finalised. There are figures 

fixed by the Planning Commission, but the 
targets are not yet finalised. Unless that is 
done the share of money which is to be spent 
in Madhya Pradesh on irrigation will not be  
known. 

 
DR. K. L. RAO: I do not know exactly 

what the hon. Member refers to. The Madhya 
Pradesh Government has spent Rs. 78 crores 
so far in the first three Plans on  irrigation 
projects. 

SHRI R.S. KHANDEKAR: Is it a fact that 
the hon. Minister of irrigation and Power 
recently visited Panchmarhi and met the Chief 
Minister of Madhya Pradesh and may I know 
whether the Chief Minister of Madhya 
Pradesh said with regard to the Narmada 
project that 3ince Narmada river is entirely a 
Madhya Pradesh river other Slates have no 
right- to share the benefits of this project? 
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SHRI FAKHRUDDIN ALI AHMED: It is 
a fact that I recently paid a visit to Madhya 
Pradesh and had the privilege of meeting the 
Chief Minister, but it is not a fact that the 
Chief Minister told us that since Narmada 
river passes through Madhya Pradesh no other 
State was entitled to the benefit of its water. 

SHRI D. THENGARI: Were the technical 
advisors of the Central Government 
associated  while  finalising  the   scheme? 

SHRI FAKHRUDDIN ALI AHMED : 1 do 
not know which scheme he is referring to. 

SHRI D. THENGARI: The irrigation 
schemes of Madhya Pradesh. While finalising 
them were the technical advisors of the 
Central  Government associated? 

DR. K. L. RAO: Naturally there are lots of 
discussion to be held between the members of 
the Central Water and Power Commission and 
the engineers before the final list is drawn up 
for the Fourth Plan. 

SHRI DAHYABHAI V. PATEL: Will the 
hon. Minister tell us whether as a result of his 
meeting the Chief Minister of Madhya 
Pradesh, Government are now in a position to 
go ahead with the Narmada scheme, or is that 
State still determined  to  block  its  progress  
? 

SHRI FAKHRUDDIN ALI AHMED : As I 
have stated earlier, it is my endeavour to meet 
the Chief Ministers of all the States 
concerned. After going to Madhya Pradesh, I 
have been able to ascertain the State's views. 
We have also the views of experts. Soon I 
shall fix a meeting with the Chief Ministers of 
Gujarat, Maharashtra and Rajasthan. 
Thereafter it will be my effort to bring all the 
Chief Ministers together in order to have an 
early amicable settlement of this question. 

SHRI   MULKA   GOVINDA   REDDY: 
I would like to know, in view of the fact (hat 
these river water disputes are existing between 
States, whether the Government of India 
would seriously consider the question of 
appointing statutory River Boards so that they 
can settle these matters once and for all and 
see that progress is not affected ? 

WRITING OFF OF INCOME-TAX ARREARS OF 
SHRI RAM  RATAN GUPTA 

f SHRI ARJUN ARORA :t *166.   ~l   
SHRI MULKA GOVINDA [_       REDDY; 
Will the Minister of FINANCE be pleased 

to refer to the reply given to Starred Question 
No. 830 in. the Rajya Sabha on March 30, 
1966 and state the considerations and reasons 
on account of which the income-tax arrears in 
the case of Shri Ram Ratan Gupta were 
written off? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI B. R. 
BHAGAT) : On the basis of enquiries made 
into the assets of the party and as a part of a 
settlement arrived at with them, it was decided 
to write off income-tax due from Shri Ram 
Ratan Gupta and his associates to the extent of 
Rs. 30.41 lakhs provided they paid up the 
remaining amount of Rs. 22 lakhs which they 
have since   done. 

SHRI ARJUN ARORA : May I know if 
it is not a fact that Shri Ram Ratan Gupta and 
his associates in 1951-52 confessed a 
concealed income of Rs. 1.19 crores out of 
which this whole episode arose and that the 
tax liability at first agreed to between the 
parties was Rs. 67 lakhs? May I know out of 
this Rs. 67 lakhs how much has the 
Government actually realised and on how 
many occasions the Government has written 
off or scaled down the liability? 

tThe question was actually asked on the 
floor of the House by Shri Arjun Arora. 

 

SHRI  FAKHRUDDIN  ALI AHMED : 
It is not necessary to consider River Boards 
for that purpose. 


